
CENTRAL A01WJSTRATI VE TRIBUNAL 
CALCUTTA_BENCH 

No.D.M.1452 of 1997 

Data of Qrder : 6.8.198 

Present 	Hen!blo 1r.S.Dasgupta, Am1nistrative 1%mber. 

Han I ble f1r .D. Purkayastha 	icial 1 rib er, 

SUNIL-KUIIAR SRI VSTAt/A 

Vs. 

UNiON OF INDTh & ORS, 
(EASTERN RAILWAY) 

For the applicant : fr,T.K.Bisw25, counsel, 

For the respQnents 	11r.t1.K.BanIopaihyay, counsel. 
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Thismatter has been placeU before us an bnng mentiene 

for fixing a date. No reply has been fuel as far. However, 

let the matter be listil for hearing before a Single i'lember 

Bench on 10th Nsmber, 1996, Wa grant liberty to the 

responlents to file.rsply, if any wIthin three weeks before 

the next late anl the applicant may file rejoinler, if any, 

withIn a week thereafter. If no reply,  is fill, the matter may 

be taken up for hearing without the reply. 

2* 	A plain copy of the orler may be given to the ll.ccunsei 

for the respo lents for com,mjnjcat ion, 

(D,Purkayastha) 	 (S.Dasgupth) 
Judicial fleITber 	 Administrative 1eriber 

r.s. 	 * 
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